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Shri Bhagwat Jha Asad: May 
know whether the Damle Committca 
was s~t up after the study of the re-
conun('r·datifl!1~ of the Kumar and 
Dhanna Vira Committee or whether 
those recommendations were not taken 
into c,)l1~ideratlOn at all? What wa, 

. the stal:~? 

Hafi~ "obammad Ibrahim: That is a 
matter of dates. I cannot remember 
all tho'.'? d ',=S to reply to this ques-
tior ..... 

Shri 'Ihagwat Jha Azad: We only 
want II, kn01l" whether the Govern-
ment ba~e bDy consideration to th" 
recomn'fndatiom of the Kumar and 
Dhann 1 Vin Committees and wh.,· 
ther, '.flp!" cc,ru.ldering those recom· 
~endntlrms, they felt any necessity for 
a thil'i committee, Or whether th.~ 

comm 1.lt"'E"S \\' t.:rc oniy being set up one 
after the> other. 

Hafiz Mohammad Ibrahim: There is 
a basic error in the question. The 
Government are not considering it; it 
is not ,1]e Govelnm~nt which had ~o 

take ~ny ~cf.ior· On the basis of any 
recommendution of any committee. 
There are other authorities. 

Mr. ;3)Je<.ku; Shri Inder J. Malhotn. 

Shri Bhagwat Jha Azad: Are We to 
understand that Government is absolv-
2803 (Ai) LSD-2. 

ed of Ih,' TPcoonsiiJihty for any crisu 
in De~hi? 

Mr, 31' .. ker: Order, order. I have. 
called Sh~1 !r,uef J. Malhotra. 

Shri TnuOlr J. M;.ihotra: What ma.n 
recommendations of the committee 
have beE'n r as~ed on to the concernE;L! 
authorities for implementation? 

The Min;"ter of State ;~ the MiDis· 
try of IrrigAtion and lower (Slut 
Alage:s.m): j,d.&t time, wilile I answer 
ed this C;,'estiulI, lI'e plaCed a detaild 
statement as to what action was taken. 

Shri D. C. Sharma: May I know if 
any arrangements had been arrived at 
·between the Punjab Government and 
the Delhi Electric Supply Undertaking 
as a result Of these committees? 

Hafiz Moh:unmad Ibrahim: It is 
not known, but I will obtain that in-
formation for the hon. Member. 

Mr. Speaker: Next question. 

Shri Bhagwat 1ha Azad: Is the Min-
istry of Power powerless in the ques-
tion of power? 

Mr. Speaker: Order, order. I have 
called the next question. 
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[(a) and (b). A project report has 
recently been received, from the Dan-
dakaranya Development Authority 
and is under examination. After the 
Report has been examined it will be 
decided whether an Expert Committee 
to go into it further would be neces-
sary or not.] 
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Shri D. C. Sharma: The Dandakar-
anya Project is going 10 have a master 
plan like the Delhi master plan. May 
I know how long it will take for the 
master plan to the completed and 
what will be the total outlay of this 
master plan as adumbrated by the 
committee which has been appointed? 

Shri Mehr Chand KhaIma: The 
Delhi master plan is under the ad-
ministrative control at my colleague, 
the Health Minister. I only deal 
with the Dandakaranya master plan. 
It will take some time before the piau 
is ready. It will be very difficult for 
US to say what the financial under-
taking of that plan is going to be under 
the present emergency. 

Dr. RaDen' Sen: Recently a report 
appeared in Calcutta newspapers and 
it was also raised in the West Bengal 
Assembly, that though all the refugee 
camps haVe been abolished in West 
Bengal, the sctlemes are not yet ready 
in Dandakaranya and as a result of 
that both the West Bengal Government 
and the refugees are in trouble. Is 
it not a fact that this is due to the 
failure of the Dandakaranya Authority 
that such a bungling has occurred? 

Shri Mehr Chand Khanna: The 
camps were closed more than a year 
ago. The refugees living in the camps 
were first given 30 days, then 60 days, 
then 150 days and then 365 days to go 
to Dandakaranya. Those who went, we 
took them there. Those who did not 
go were .given some sort of gratuity 
and dole. There is no diffioulty about 
the implementation of the Danda-
karanya scheme; the West Bengal 
Government and the Government of 
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India are working th~ scheme hand in 
hand. 

Food Adulteratiou 

H-: r Shri Hem Raj: 

I Shri P. R. Chakraverti: 
Shri Surendra Pal Singh: 

-165. ~ Shri Sidheshwar Prasad" I Dr. L. M. Singhvi: 
Shri Basappa: 

L Shri Berwa Kotah: 

Will the Minister of Health be 
pleased to refer to the reply given t;, 
Unstarred Question No. 212 on the 
7th August, 1962, and state: 

(a) whether the Central Committee 
for Food Standards have considered the 
auggestions and recommendations of 
the sub-committee appointed by it; 
and 

(b) if so, its decisions and how Gov-
ernment propose to implement them? 

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): "a) 
and (b). A statement is laid on the 
Table of the House. 

STATEMENT 

Certain suggestions received hr 
amending the Prevention of Food 
Adulteration Act, 1954, were examineil 
by a sub-committee of the Central 
Committee for Food Standards. The 
sub-committee, however, did not place 
the matter before the Central Com-
mittee for Food Standards, as in the 
meantime, the Planning Commission 
had appointed an ad-hoc sub-committee 
to consider the auemon of making 
auitable amendments to the said Act. 

On the basis of the recommendations 
made by the sub-committee appointeJ 
by the Planning Commission, the 
Government propose to promote suit-
able legislation to make the Prevention 
of Food Adulteration Act, 1954 more 
effective. 

Shri Hem Raj: In the statement it 
ill said that an ad hoc committee was 
appointed by the Planning Commis-
lion to make suitable amendment. to 

the Prevention of Food Adulteration 
Act. May I know what are the main 
recommendations of that committee? 

Dr. D. S. Raju: The main recom-
mendations are five. 1. Representa-
tion of the Central Food Standard 
Committee; representation of the 
Indian Standards Institution and also 
the Directorate of Marketing and 
Inspection, Municipal Corporation, 
etc. 2. Security deposit by the vendor 
along with the licence fee and forfei-
ture of the same on the impeach-
ment of the conditions of the licence. 
3. More stringent punishment under 
section 16 Of the Act to the offenders. 
4. A minimum fine of Rs. 500 in the 
case of first offence. 5. Administration 
of the Act by the Central Govern-
ment. 

Shri Hem Raj: In view of the fact 
that almost all the foodstuffs are 
being adulterated and, also, in view 
of the fact that the manufacturers 
and the wholesale dealers gO scotfree 
and most of the inspection staff are 
in collusion with them, may I know 
what steps the Government are 
taking to eradicate this evil? 

The Minister of Health (Dr. Sushila 
Nayar): Sir, it is very difficult to 
accept the wholesale proposition that 
everybody is adulterating and every-
body is in collusion with the adulte-
rators. It is true that the problem is 
of a sizeable magnitude. My collea-
gue has already stated that we have 
a proposal to amend the Act and 
tighten the necessary cia uses sO as to 
have better implementation and 
deterrent punishments. 

Shri P. R. Chakraverti: How is it 
that the recommendations of the sub-
Committee appointed by the Central 
Committee for foodstu1! fOr a specific 
purpose have been shelved aside await-
ing the findings of another committee? 

Dr. D. S. Raju: It is true that the 
Central Committee appointed a sub-
committee. But meanwhile the Plan-




